. 26

1

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.62 OF 2024 (WZ)
(LETTER PETITION NO.25 OF 2024)
(Complaint dated 14.02.2024)

COMPLIANCE REPORT ON BEHALF OF MAHARASHTRA
POLLUTION CONTROL BOARD AS PER ORDER DATED 06/05/2024
PASSED BY OF HON'BLE TRIBUNAL: -

I, J. S. Hajare, Age 56 years, Occupation-Service, the Regional
Officer of the Maharashtra Pollution Control Board at Raigad having my
office at Raigad Bhavan, C. B. D. Belapur, Navi Mumbai is submitting this
report on behalf of the Member Secretary, Maharashtra Pollution Control
Board (MPCB) in compliance of the order dated 06.05.2024 passed by
the Hon'ble Tribunal.

1. This Application has been filed with the prayers that the Respondent
No 1 to 8 RMC plant shall be restrained to operate without valid
consent of the Respondent Board. That, the Complainant has earlier
filed complaint before Hon’ble Human Rights Commission, Mumbai
dated 05.10.2023 and complaint dated 25.11.2023, alleging that eight
Ready Mix Concrete (RMC) Plants i.e (Respondent No 1 to 8),
situated in Alibaug Taluka of Raigad District are operating within a
radius of less than 1Km and operating illegally without obtaining
consent to Establish/Consent to Operate in violation of Water (PC&P)
Act, 1974 and Air (P&CP) Act,1981. Due to the operation of RMC
plants, the air quality of the said area is deteriorating and leading to
health hazards of residents.

2. ltis submitted that the above mentation complaint filed by complainant
is number as No KKT/CASE NO. 6716/13/16/2023/5231 before Hon'’ble
Human Right Commission, Mumbai. The Hon'ble Human Rights
Commission, Mumbai vide order 22.12.2023, directed to conduct joint
inspection to the site in question. Accordingly, Tahsildar Alibag in
presence of Block Agriculture Officer, Block Health Officer and MPCB
Officials visited the location dated 09.01.2024 and submitted report
vide letter dated 12.02.2024 before Hon'ble Commission. A copy of
said order dated 22.12.2023 passed by Human Right
Commission, Mumbai, is enclosed and marked as an Annexure
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“l” & Report of Alibag Tahsildar dated 12.02.2024 is enclosed and
marked as an Annexure “II”.

. It is submitted that after going through the Tahsildar report dated
12.02.2024 and after hearing all parties, Hon’ble Commission has
closed and disposed of complaint by order dated 13.02.2024 as relief
is already granted by acting against A.K. Gupta Ready Mix Concrete
Plant and no order as to cost. A copy of Order dated 13.02.2024
passed by Human Right Commission is enclosed and marked as
an Annexure “llI”.

. It is submitted that in compliance of Hon'ble NGT Order dated
6.5.2024, the Board officials have visited RMC Plants situated at Usar
area on 06.10.2023; 02.12.2023 & 16.01.2024.

As per the non-compliance’s observed during the visit dated
06.10.2023; 02.12.2023 & 16.01.2024, the Board has issued Closure
Directions u/s 33 A of the Water (Prevention and Control of Pollution)
Act, 1974 & u/s 31A of the Air (Prevention and Control of Pollution)
Act, 1981 to 06 nos. of RMC plants and 01 no. of Cement Block Plant
directing to the competent authority to disconnect the electric/water
supply of the said industry within 48 hrs after receipt of the notice. The
details of visited RMC plant and cement block unit is as below :

Type of
Sr. Name and address of . .
No. the industry Industry | Visitdate | Action Taken
Closure direction
A.K.Gupta and Company, iz s datod
g [ e e 06.10.2023 |  12.10.2023
* | Village, Tal. Alibag Dist. RMC T o
Raigad.
filr(n?ts dunders India C!_osure direction
2. | AtKhanav, Tal. Alibag R | 14220 | ssuod dalog
Dist. Raigad T
Consol Ventures L
4 Closure direction
Opp HPCL Company )
3| Limited, Tal. Alibag Dist. RMC | 02122023 | issued Jated
Raigad ' T
Suhana Construction
Company, Closure direction
4, | At. Welhawali, Khanav, RMC 14.12.2023 issued dated
Alibag Road, Tal. Alibag, 20.12.2023
Dist. Raigad.
S P Enterprises, Closure direction
Sr. No. 347, At. Kune, Po. RMC issued dated
5 | Usar Tal. Alibag, Dist. 22.11.2023 | 59.12.2023
Raigad
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SOM Project, Closure direction

Gat No. 64, Milkat No. Cement issued dated
6. | 276, Deoghar, GP Block 02.12.2023 | 20.12.2023

Varande, Tal. Alibag Dist

Raigad.

Saryodaya Infra Projects Closure direction

Pvt Ltd., Opp. HPCL RMC issued dated

16.01.2024

23.01.2024

7. | Company, Behind Consol
Venture,
Tal. Alibag Dist Raigad.

A copy of the said Closure Directions issued by Board dated
12.10.2023; 20.12.2023 & 23.01.2024 are enclosed and marked as
an Annexure “IV” Collectively.

. Board has issued letter to Executive Engineer, MSEDCL Alibag to
submit electricity disconnection report of above RMC and Cement
Block Plant. Accordingly, Executive Engineer, MSEDCL Alibag has
submitted electricity disconnection report dtd. 09.05.2024.

A copy of electricity disconnection report is enclosed and
marked as an Annexure “V” Collectively.

. It is submitted that the two RMC plants in Usar area obtained valid
consent from Board. For the non-compliance’'s observed during the
visit the Board has issued Proposed Directions to the said units.

Name and Indust Consent Date of ;
SL address of the Type | Validity Visit oeon
industry
M/s. Pricon RMC
LLR, Proposed
Gat No. 41, Valid up to Direction
1| Welhavali, Tal. RMC | 34.10.2026 %:01:202% | issued dated
Alibag Dist. 23.01.2024
Raigad.
M/s. Shree
23;1;;? e Proposed
2 | 81/2/3/4, Mul RMC | Valdupto |o 01 2004 | teenms ko
31.12.2025
Khanav, Post 23.01.2024
Usar, Tal. Alibag
Dist. Raigad.

Above RMC Plants has submitted their reply towards compliance of
Proposed Directions dtd. 12.02.2024 and 08.02.2024. The
compliance was verified by the Board officer during visit dated
05.06.2024. A copy of Proposed Directions issued dated
23.1.2024 is enclosed and marked as Annexure “VI” and reply
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submitted by the industries dtd 12.02.2024 & 08.02.2024 is
enclosed and marked as Annexure “ViI”and compliance
verification report by Board officials dtd 05.06.2024 are enclosed
and marked as an Annexure “VIII” Collectively.

. It is further submitted that Board has issued letter to Taluka Health
Officer, Alibuag, Dist-Raigad requesting to submit report on the health
impact on the residents in the nearby area of M/s A K Gupta and Co
Ltd vide letter dated 9.10.2023. In this regard, the Health Officer has
carried out visit on 12.10.2023 and reported that no air pollution
observed during the visit. A copy of MPCB letter dated 9.10.2023 is
enclosed and marked as an Annexure “IX” and a copy of Taluka
Health Officer, Alibuag, letter dated 12.10.2023 is enclosed and
marked as an Annexure “X".

. It is submitted that Board has issued letter dated 09.10.2023 to the
Taluka Krushi Officer, Agriculture Deptt, Alibaug, Dist- Raigad
requesting to submit report regarding the impact on agricultural land
of complainant and surrounding area due to operation of M/s. A K
Gupta and Co Ltd. In this regard, the Taluka Agriculture Officer, Tal-
Alibuag, Dist-Raigad has informed vide letter dated 11.10.2023 that
they have visited the site in question on 10.10.2023 & submitted that
during the visit Rice Crop was in good condition & to decide damage
of agriculture land/soil, they will analyse soil samples after cutting of
crops and submit report accordingly. A copy of letter dated
9.10.2023 and reply dated 11.10.2023 are enclosed and marked
as an Annexure “XI” and “XII”.

. Inview of above complaints, the Board has communicated to M/s. Gail
Petrochemicals Complex — Usar, P.No. A-1, Usar Industrial Area, Tal.
Alibag, Dist. Raigad vide letter dated 19.06.2024, regarding not to
procure RMC material from unauthorized RMC plant located in Usar
area. A copy of said communication dated 19.06.2024 is enclosed and

o

(J. S. Hajare)
Regional Officer, Raigad

marked as an Annexure “XIII”.
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9, Hajarimal Somani Marg, Opp. Chhatrapatl Shivajl Maharaj Terminus,
(CSMT) Mumbal — 400 001

Tel: =
el: 022-22092857 E-mall: courtl-mshrc@mah.gov.in

—_———

Name

Name

Date

Coram

KKT/Case No.— 6716/13/16/2023 / Hos

of the Complainant : Suryakant Shelke
. D.G. Vaity Bldg.,
R/No.18, 2™ Floor,
Navghar 1%t lane,
Mulund (E), Mumbai — 81

Vis.

of Respondent :1 The Collector
Raigad

2 The Chief Executive Officer
Zilla Parishad
Raigad

3 The Sarpanch
Group Gram Panchayat
Beloshi

4 The Gram Sevak of Gram Panchyat
Beloshi Gram Panchayat
Beloshi, Post Malyan
Tal Alibaug, Raigad

5 The Member Secretary
Maharashtra Pollution Control Board
Kalpataru Point, 3™ and 4t Floor
Road No.8, Sion Circle,
Opp. PVR Theatre,
Mumbai — 400 022

13" February 2024
. Justice K.K. Tated, Chairperson

PROCEEDING/ORDER

Complainant is present in person.
Advocate Jitendra Jagtap for Maharashtra Pollution

Control Board is present.

Mr. Vikram Patil, Tahshildar, Alibaug i_s present.
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M. R, S. Kamat, SRO - Raigad, Maharashtra Pollution

Control Board is present.
1. Today Mr. Vikram Patil,
record report dated 12.02.2024

on record and marked as Exhibit ="

2. Complainant also placed on record ce

Tahshildar, Alibaug placed on
(Page 110 661). Same Is taken

rtain documents as

under :
i.  Application for prosecution dated 13.02.2024
ii. Application dated 13.02.2024 about affidavit of Mr. R. S.

Kamath
i. Submission of report by Maharashtra Pollution Control
Board
iy Part of some other report from pg 191 to 196 for
calculation of environmental compensation.
1. The present complaint is to take action in respect of
unauthorized RMC plant operations in Raigad. It is the case of
the complainant that he by letter dated 06.08.2023 called upon
the Maharashtra Pollution Control Board, District Collector,
Alibaug and Chief Executive Officer, Zilla Parishad, Alibaug to
take action in respect of illegal running of RMC plant at village
Gotwade, Malyan, Alibaug,‘Raigad and take action against the
office bearers and Gramsevak of the Group Gram Panchayat,
Beloshi for not taking action on illegal functioning of RMC plant.
Inspite of several complaints they failed and neglected to take

action.
2. Itis the case of the complainant that because of pollution

from RMC plant nearby citizens are suffering and also

ysb
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agriculturists are losing their crop. As their human rights are
affected, hence he filed the present complaint.

3. Itis to be noted that Respondent No.5 in their affidavit
dated 13.10.2023 Ex. C stated that during the visit they noticed
that the said RMC plant was in operation since March 2023.

Para 3 of the said affidavit Ex. C reads thus:

“3. | say and submit that in compliance of proceedings of this
Hon'ble Commission dated 5.10.2023, the officials of the Board
have visited RMC plant situated at Sr No 65. Ghotawade Village,
Post-Malyan, Tal Alibag, Dist- Raigad on 6.10.2023 and reported

following non compliances. :-

i) During the visit the said industry was in operation & representative
of the said industry has informed that said activity is in operation
since March, 2023. The said RMC plant is captive plant for M/s Gail

India Ltd project.
ii) The Industry is located adjacent to the State Highway, Alibaug,

Roha.
(i) The village Ghotawade is about 500 meters from the said

industry.
iv) The said industry is engaged in RMC activity-20m3/day by raw
material crushed stone, sand, cement, admixture etc.

v) The said RMC Plant has not obtained consent to establish and
operate from the Board and operating since March 2023 without

consent of the Board. It is obligatory on the said unit to obtain.
consent to establish and operate u/s25,26 of the Water (P&CP)Act,

1974 and u/s 21 of the Air (Prevention and Control of Pollution) Act,

1981.
vi) The said lndust'ry has not provided fogger system to control the

emission along the periphery of RMC Plant.
vii) The Industry has not provided barricading around the periphery

of the RMC Plant.
viii) The said unit has also failed to obtain permission for extraction
of ground water for Industrial use from the Central Ground Water

Authority (CGWA).

veh
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ix) The said Industry has falled lo provide water sprinkler
arrangement at raw maltorial handling/storage area 60 as to pravent
air pollution In the surrounding area.,

X) The sald unlt has obtained NoC of concern local body i.e Group
Grampanchayal, Belose,

A copy of visit report dated 6.10.2023 is enclosed and marked as an
Annexure "C"."
4. Advocate for Respondent No.5 submits that the said RMC
plant was running without their permission and or consent.
Hence, they directed the said RMC plant owner to close down
the same and same is done. Para. 2 of Ex. E reads thus:

“2. | say and submit that in order to verify the compliance of said
Closure Direction dated 2.12.2023, the official of the Board have
visited to the said unit on 2.12,2023 and reported as follows:-
i.  During the visit the Industry has not found in operation
ii.  Industry has not applied for the consent to the Board
iii. - The Industry has started partly dismantling the plant and
work is found in progress during the visit,
iv.  The representative of the Industry has reported that the
RMC activity has been stopped since 25.11.2023.
v.  The Industry has complied with the Direction of Closure
issued by the Board vide letter dated 12.10.2023.
vi. ~ The Industry shall not operate RMC plant activity without
obtaining consent from the Board. A copy of visit report
dated 2.12.2023 is enclosed and marked as an Annexure “||”

5. It is to be noted that Respbndent specifically stated on
affidavit that they already taken action in respect of A.K.
Gupta’s RMC Plant and now same is closed.

6. Bare reading of the complaint shows that the main
grievance of the complainant was in respect of Mr. Gupta's
Ready Mix concrete plant only. On that point parties filed
following affidavit in reply / report and other documents

| Sr. | Exhibit [ Date | Particulars ]
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No. ) —
1, A 12.10.2023 | Report of Group Gram Panchayat,
. Beloshi o
2. B 12.10.2023 | Report of Chief Executive Officer, Zilla
SN Parishad, Alibaug o ‘
3/ C 13.10.2023 | Affidavit in reply by Sub Regional
Officer, Maharashtra Pollution Control
Board, Raigad
4, D 08.12.2023 | Report of Addl. Collector, Raigad,
Alibaug
/ 5. E 07.12.2023 | Additional Affidavit in reply by Sub
Regional Officer, Maharashtra Pollution
Control Board, Raigad
) 6. F 21.12.2023 | Additional Affidavit in reply by Sub
Regional Officer, Maharashtra Pollution
‘| Control Board, Raigad
) 7.] G 22.12.2023 | Affidavit of Tahshildar, Alibaug,
N Raigad -
| 8] H 22.12.2023 | Application / say of complainant
[ o] 1 12.02.2024 | Report of Tahshildar, Alibaug, Raigad

7.  Advocate Mr. Jitendra Jagtap for Maharashtra Pollution
Control Board submits that they already taken action against
RMC Plant as per the complainant’'s grievances and same is
closed. He further submits that as per earlier order the
Tahshildar, Alibaug conducted survey / inquiry along with other
agencies. The relevant portion of the said report is as under:
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8. Advocate Mr. Jagtap submits that bare reading of the

report of Tahshildar, Alibaug it is crystal clear that there is no
question of considering any further issues in the present matter

in respect of health, loss of agricultural products etc. hence,

complaint is required to be closed and disposed of.

9 It is to be noted that there is no question of calling any
expert opinion before this Commission after considering the
report submitted by Mr. Vikram Patil, Tashildar, Alibaug. The
said report Ex. | clearly shows that the Tahshildar after
considering and taking help of other experts in different field
submitted report Ex.. Question about payment of
environmental compensation cannot be considered in the
present case. Bare reading of the complaint clearly shows that
same is filed in his individual capacity for specific cause of

action. In view of these facts | do not find any reason to
ysb
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9

continue the present complaint further before this Commission.
Hence, following order is passed:

a) Complaint stands closed and disposed of as relief is

already granted by taking action against the A.K. Gupta
Ready Mix Concrete Plant.

b) No order as to costs.

Sd/-
(Justice K. K. Tated)
Chairperson

@ Scanned with OKEN Scanner



MAHARASHTRA POYLUTION CONTROL BOARD

REGIONAL OFFICE - RAIGAD Annex - IV
Tel. No. 2757 6034 ] Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 SmamsiTR Sec-11,_C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in Mumbai 400 614.
Visit us at: mpcb.gov.in %’;

"Your Service is our Duty"

MPCB/ROR/TB/CD/2023- 23 0) 2000 Date:}2/10/2023
To,

M/s. A. K. Gupta & Co,,
Sr. No. 65, Ghotawade Village,
Post. Malyan, Tal. Alibag, Dist. Raigad.

Sub: - Directions of Closure u/s 33 (A) of Water (Prevention & Control
Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref:- 1. Case filed in Hon’ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Visit of Board officials to your industry on 06.10.2023
3. Proposal received from SRO Raigad-II, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-091023005.

..............................................................................................

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent to Establish
before taking effective steps towards installation of the unit and Operate before starting the
commercial production for your activity. AND WHEREAS, it was also obligatory on your
part to provide adequate and suitable pollution control equipment and take adequate
measure to control air & water pollution from all sources, it was also obligatory on your
part to operate & maintain pollution control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w. r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the RMC Plant at Vill.
Ghotawade, Post. Malyan, Alibag, Dist. Raigad in the jurisdiction of Group Grampanchayat
Beloshi.

AND WHEREAS, accordingly the Board officials have visited your RMC plant and
submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to establish and operate from the Board and
operating RMC plant since March 2023 without consent.

2. You have not provided sprinkling arrangement at raw material handling /
storage area.

3. You have not provided a fogger system to control the emissions along the
periphery of RMC plant.

4. You have not provided barricading around the periphery of the RMC plant.
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5. You have not obtained the Central Ground Water Authority (CGWA)
permission for the extraction of ground water for industrial use.

AND WHEREAS, you have failed to comply with the Guidelines issued by the Board
for Ready Mix Concrete Plant (RMC) in the State of Maharashtra dtd. 07.11.2016.

AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, | came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

__¥xot

(J.S- Hajare)
Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai
3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,

after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II - He is directed to serve this direction to the industry &

submit the compliance report of direction.
\ G }-

]S Hajare)
Regional Officer, Raigad



MAHARASHTRA POYQITION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 e Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 SIHARASHTRA Sec-11, C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in SRR
Visit us at: mpcb.gov.in %#
"Your Service is our Duty"

MPCB/ROR/TB/CD/2023- 23|22 00605 Date:20/12/2023
To,
M/s. SKB Builder India Ltd.,
At. Khanav, Alibag Road,
Tal. Alibag, Dist. Raigad.

Sub: -  Directions of Closure u/s 33 (A) of Water (Prevention & Control

Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref:- 1. Case filed in Hon'ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Visit of Board officials to your industry on 14.12.2023
3. Proposal received from SRO Raigad-II, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-151223011.

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent to Establish
before taking effective steps towards installation of the unit and Operate before starting the
commercial production for your activity. AND WHEREAS, it was also obligatory on your
part to provide adequate and suitable pollution control equipment and take adequate
measure to control air & water pollution from all sources, it was also obligatory on your
part to operate & maintain pollution control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w. r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the RMC Plant at
above mentioned location.

AND WHEREAS, accordingly the Board officials have visited your RMC plant and
submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to establish and operate from the Board and
operating RMC plant without consent from the Board.

2. You have not provided water sprinkling arrangement at raw material
handling / storage area.

3. You have not provided a fogger system to control the emissions along the
periphery of RMC plant.

4. You have not provided two level tyre washing facility.



5. You have not providedscement concreted/Asphalted Road within the plant
premises.

6. You have not obtained the NOC from Central Ground Water Authority
(CGWA) for the extraction of ground water for industrial use.

AND WHEREAS, you have failed to comply with the Guidelines issued by the Board
for Ready Mix Concrete Plant (RMC) in the State of Maharashtra dtd. 07.11.2016.

AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, I came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

/5\@4 ,
(J.S. Hajare)

Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai
3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,
after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II
-- He is directed to serve this direction to the industry & submit the compliance

report of direction. ‘

(J.S. Hajare)
Regional Officer, Raigad



MAHARASHTRA POB'LUTION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 . Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 “SIAHARASHIRA Sec-11, C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in MERels ie
Visit us at: mpcb.gov.in “#
"Your Service is our Duty"

MPCB/ROR/TB/CD/2023- 2.21922.0 0002 Date:20/12/2023
To,
M/s. Consol Ventures.,
Opp. HPCL Company Limited.,
Tal. Alibag, Dist. Raigad.

Sub: - Directions of Closure u/s 33 (A) of Water (Prevention & Control

Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref: - 1. Case filed in Hon’ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Visit of Board officials to your industry on 02.12.2023
3. Proposal received from SRO Raigad-Il, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-081223004.

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent to Establish
before taking effective steps towards installation of the unit and Operate before starting the
commercial production for your activity. AND WHEREAS, it was also obligatory on your
part to provide adequate and suitable pollution control equipment and take adequate
measure to control air & water pollution from all sources, it was also obligatory on your
part to operate & maintain pollution control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w. r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the RMC Plant at
above mentioned location.

AND WHEREAS, accordingly the Board officials have visited your RMC plant and
submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to establish and operate from the Board and
operating RMC plant without consent from the Board.

2. You have not provided water sprinkling arrangement at raw material
handling / storage area.

3. You have not provided a fogger system to control the emissions along the
periphery of RMC plant.

4. You have not provided two level tyre washing facility.



5. You have not providedﬁegent concreted/Asphalted road within the plant
premises.

6. You have not obtained the NOC from Central Ground Water Authority
(CGWA) for the extraction of ground water for industrial use.

AND WHEREAS, you have failed to comply with the Guidelines issued by the Board
for Ready Mix Concrete Plant (RMC) in the State of Maharashtra dtd. 07.11.2016.

AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, | came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

/(]é.sg.{ Hajare)

Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai
3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,

after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II
-- He is directed to serve this direction to the industry & submit the compliance

report of direction. \
/(lqsg. Hajare)

Regional Officer, Raigad



MAHARASHTRA POLSBTION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 P Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 SIAHARASHTRA Sec-11, C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in Mumbai 400 614.
Visit us at: mpcb.gov.in %’;

"Your Service is our Duty"
MPCB/ROR/TB/CD/2023- 2312200004 Date:20/12/2023
To,

M/s. Suhana Construction Co.,
At. Welhawali, Khanav, Alibag Road,
Tal. Alibag, Dist. Raigad.

Sub: - Directions of Closure u/s 33 (A) of Water (Prevention & Control
Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref:- 1. Case filed in Hon’ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Visit of Board officials to your industry on 14.12.2023
3. Proposal received from SRO Raigad-II, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-151223011.

.............................................................................................

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent to Establish
before taking effective steps towards installation of the unit and Operate before starting the
commercial production for your activity. AND WHEREAS, it was also obligatory on your
part to provide adequate and suitable pollution control equipment and take adequate
measure to control air & water pollution from all sources, it was also obligatory on your
part to operate & maintain pollution control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w. r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the RMC Plant at
above mentioned location.

AND WHEREAS, accordingly the Board officials have visited your RMC plant and
submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to establish and operate from the Board and
operating RMC plant without consent from the Board.

2. You have not provided water sprinkling arrangement at raw material
handling / storage area.

3. You have not provided a fogger system to control the emissions along the
periphery of RMC plant.

4. You have not provided two level tyre washing facility.



5. You have not provideé&nent Concreted/Asphalted road within the plant
premises.

6. You have not obtained the NOC from Central Ground Water Authority
(CGWA) for the extraction of ground water for industrial use.

AND WHEREAS, you have failed to comply with the Guidelines issued by the Board
for Ready Mix Concrete Plant (RMC) in the State of Maharashtra dtd. 07.11.2016.

AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, I came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

k-

(J.S. Hajare)
Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai
3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,
after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II
-- He is directed to serve this direction to the industry & submit the compliance

report of direction.

-~

] (J.S. Hajare)

Regional Officer, Raigad



MAHARASHTRA POISJTION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 B Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 SRR Sec-11, C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in — Mumbai 400 614.
Visit us at: mpcb.gov.in ‘\=#

"Your Service is our Duty"
MPCB/ROR/TB/CD/2023- 231220000 | Date:20/12/2023
To,

M/s. S P Enterprises,
Sr. No. 347, At. Kune, Po. Usar,
GP Varande, Tal. Alibag, Dist. Raigad.

Sub: - Directions of Closure u/s 33 (A) of Water (Prevention & Control
Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref:- 1. Case filed in Hon’ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Consent to establish granted by the Board on 07.02.2023.
3. Visit of Board officials to your industry on 22.11.2023
4. Proposal received from SRO Raigad-II, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-011223032.

..............................................................................................

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent Operate before
starting the commercial production for your activity. AND WHEREAS, it was also
obligatory on your part to provide adequate and suitable pollution control equipment and
take adequate measure to control air & water pollution from all sources, it was also
obligatory on your part to operate & maintain pollution control devices & avoid nuisance to
surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w.r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the RMC Plant at
above mentioned location.

AND WHEREAS, accordingly the Board officials have visited your RMC plant and
submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to operate from the Board and operating
RMC plant without Consent to Operate from the Board.

2. You have not provided water sprinkling arrangement at raw material
handling / storage area.

3. You have not provided a fogger system to control the emissions along the
periphery of RMC plant.

4, You have not provided two level tyre washing facility.
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5. You have not provided cement concreted/Asphalted road within the plant
premises.

6. You have not obtained the NOC from Central Ground Water Authority
(CGWA) for the extraction of ground water for industrial use.

AND WHEREAS, you have failed to comply with the Guidelines issued by the Board
for Ready Mix Concrete Plant (RMC) in the State of Maharashtra dtd. 07.11.2016.

AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, I came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

k0
(J.S. Hajare)
Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai

3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,
after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II
-- He is directed to serve this direction to the industry & submit the compliance

report of direction. /4;‘

(J.S. Hajare)
Regional Officer, Raigad



MAHARASHTRA POIJUTION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 P Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 TR T Sec-11, C.B.D. Belapur, Navi
Email: roraigad@mpcb.gov.in s NiimBa) 400 514,
Visit us at: mpcb.gov.in e g

"Your Service is our Duty"
MPCB/ROR/TB/CD/2023-2212.20000 2. Date:20/12 /2023
To,

M/s. SOM Project,
Gat No. 64, Milkat No. 276, Deoghar,
GP Varande, Tal. Alibag, Dist. Raigad.

Sub: -  Directions of Closure u/s 33 (A) of Water (Prevention & Control
Pollution) Act, 1974 and u/s 31A of the Air (Prevention &
Control Pollution) Act, 1981.
Ref:- 1. Case filed in Hon’ble Human Rights Commission Mumbai No.-
6716 /13 /16/2023.
2. Visit of Board officials to your industry on 02.12.2023
3. Proposal received from SRO Raigad-II, through legal module No.
Legal Action No. MPCB-LEGAL_ACTIONS-081223003.

..............................................................................................

WHEREAS, your activity is located in the “Pollution Prevention area” under the
Water (Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of
Pollution) Act, 1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and
amendment thereto.

AND WHEREAS, it was obligatory on your part to obtain Consent to Establish
before taking effective steps towards installation of the unit and Operate before starting the
commercial production for your activity. AND WHEREAS, it was also obligatory on your
part to provide adequate and suitable pollution control equipment and take adequate
measure to control air & water pollution from all sources, it was also obligatory on your
part to operate & maintain pollution control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon'ble
Human Rights Commission vide KKT/Case No.-6716/13/16/2023 on 05.10.2023 w. r. t. the
complaint made by Mr. Suryakant Shelke regarding illegal operating the Cement blocks
Plant at above mentioned location.

AND WHEREAS, accordingly the Board officials have visited your Cement blocks
plant and submitted proposal vide ref. no. 03 wherein reported following non compliances.

1. You have not obtained consent to establish and operate from the Board and
operating cement blocks plant without consent from the Board.

2. You have not provided water sprinkling arrangement at raw material

handling / storage area.

You have not provided compound wall to the periphery of the unit.

4. You have not obtained the NOC from Central Ground Water Authority
(CGWA) for the extraction of ground water for industrial use.

i
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AND WHEREAS, after going through the record of your case, reports, information
of the Board officials and making necessary enquiries, I came to the conclusion that; you
have failed to comply with consent conditions / various directions issued by the Board and
provision of various Environmental Acts. Causing grave injury to the Environment in a
least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air
(Prevention & Control of Pollution) Act, 1981, I, the undersigned hereby direct you to
close down your manufacturing activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option
then to initiate appropriate legal action including filling of prosecution as per the
provisions of various environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.
For and on behalf of
Maharashtra Pollution Control Board,

/f(s. Hajare)

Regional Officer, Raigad
Copy submitted for favor of information to:-
1. The Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai
3. The Law Officer, MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:
1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours,
after receipt of this directions.

2. Executive Engineer (Water Supply), Z. P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours,
after receipt of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-II
-- He is directed to serve this direction to the industry & submit the compliance

report of direction.

(J.S. Hajare)
Regional Officer, Raigad




MAHARASHTRA POLL%%ION CONTROL BOARD
REGIONAL OFFICE - RAIGAD

Tel. No. 2757 6034 i Raigad Bhavan, 6th Floor, Sec-11,
Fax No. 2756 2132 “SIAHARASHTRA C.B.D. Belapur, Navi Mumbai 400 614.
Email: roraigad@mpcb.gov.in
Visit us at: mpchb.gov.in %’;
"Your Service is our Duty"
MPCB/ROR/TB/CD/2024 - 22440122001 5 Date: 23. 0. 202(
To,

M/s. Saryoday Infra Projects (I) Pvt. Ltd.,
Opp. HPCL Company Limited, Behind Consol Venture,
Tal. Alibag Dist. Raigad.

Sub: - Directions of Closure u/s 33 (A) of Water (Prevention & Control Pollution)
Act, 1974 and u/s 31A of the Air (Prevention & Control Pollution) Act, 1981.

Ref: - 1. Case No. 6716/13/16/2023 filed before Hon'ble. Human Rights
Commission Mumbai.
2. Visit of Board officials to your unit dated 16/01/2024.
3. Proposal submitted by SRO Raigad-2 through legal module, Legal
Action No. MPCB-LEGAL_ACTIONS- 170124012 dtd.17/01/2024.

WHEREAS, your activity is located in the “Pollution Prevention area” under the Water
(Prevention & Control of Pollution) Act, 1974 under the Air (Prevention & Control of Pollution) Act,
1981 and under the Hazardous and Other Wastes (M & TM) Rules, 2016 and amendment thereto.

AND WHEREAS, it was also obligatory on your part to obtain Consent to Establish before
taking effective steps towards installation of the unit and Operate before starting the commercial
production for your activity. AND WHEREAS, it was also obligatory on your part to provide
adequate and suitable pollution control equipment and take adequate measure to control air &
water pollution from all sources, it was also obligatory on your part to operate & maintain pollution
control devices & avoid nuisance to surrounding area.

AND WHEREAS, vide ref no. (1) above, Board is in the receipt case from Hon’ble Human
Right Commission vide KKT/ Case No. 6716/13/16/2023 on 05.10.2023 w.r.t. the complaint made
by Mr. Suryakant Shelke regarding illegal operating of RMC plant at village Usar, Khanav, Kon,
Gotawade and also running of cement block factory at village Devghar (next to Gotawade) at
Alibag, Dist- Raigad.

AND WHEREAS, accordingly, Board officials has visited to your RMC Plant on 16/01/2024
and submitted proposal vide ref. mo. 03, wherein reported following non compliances.

1. You are operating RMC activity without obtaining consent to Establish/Operate from the
Board.

2. You have not provided two level tyre washing facility at entry and exit points for transit
mixture vehicle.

3. You have not provided roof top water sprinkling system to storage area of sand and
aggregate.
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4. You have not provided adequate capacity of dust collection system such as multi
cyclone followed by bag house assembly to storage silos of cement and fly ash.

5. You have not provided collection tank for storage of waste water generated from sources

like batching plant washing, transit mixture vehicle, vehicle tyre washing and floor wash.

You have not covered Material transfer points.

7. You have not provided Barricading all around the periphery with height of min.20 feet or
5 feet above free fall air emission area.

8. Internal work area not cement concreted/Ashphalted.

9. You have not provided cover to conveyor belt of Sand & Aggregate.

o

AND WHEREAS, you have failed to comply with the Guideline issued by the Board for RMC
Plant in the State of Maharashtra.

AND WHEREAS, after going through the record of your case, reports, information of the
Board officials and making necessary enquiries, | came to the conclusion that; you have failed to
comply with consent conditions / various directions issued by the Board and provision of various
Environmental Acts. Causing grave injury to the Environment in a least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air (Prevention & Control
of Pollution) Act, 1981, I, the undersigned hereby direct you to close down your manufacturing
activities safely within 48 hours.

In case, you fail to comply with the above directions, the Board will have no option then to
initiate appropriate legal action including filing of prosecution as per the provisions of various
environmental enactments, which may please be noted.

This is issued with the approval of the competent authority of the Board.

For and on behalf of
Maharashtra Pollution Control Board

/ﬂ. 'I\-Sajare)

Regional Officer, Raigad

Copy submitted for favor of information to:-

1. PS to the Hon’ble Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai.

Copy forwarded with compliments for necessary action to:

1. Executive Engineer, MSEDCL, Tal:- Alibag, Dist.-Raigad.
-- He is directed to disconnect the electric supply of said industry within 48 hours, after
receipt of this directions.

2. Executive Engineer, (Water Suppy), Z.P. Alibag, Raigad.
-- He is directed to disconnect Water supply of the said industry within 48 hours, after receipt

of this directions.

Copy for information necessarily follow up action to-
1. Sub Regional Officer, Raigad-ll — He is directed to serve this direction to the industry & submit

the compliance report of direction.



61 Annex - V
= =&
TERTRE JTHATHT (ITHH)
CIN: U40109MH20055GC153645

ACETTRRN,

."i

wrfEr) sy are wraferd
Hay . :0R¥L-RUCR & @ 3 fr aiferart
Effim:eenllbagﬁ@gmail.com ; . M CELES wffe die Taw
AqUTES: www.mahadiscom.in a1, afferarT, R, AATS¥we0?

g‘zq-;wfmz 3T/ 3tfes / fa /41 / mﬂ 138 G fertier:— 09 MAY 2024
m.’wgﬁﬁlm 3Tﬁ-TEETT"T,

IqTs - R,

IS e, & A1 Heledl,
qg - 97, H A L d@rg,
T4t Hag - ¥oo 8%

fvg.— IW, T 9 H A T AR W, 9. 7 i w5 JrmeEn.

Y. 0¥ L-REIR

geof:— 2) oIl HETEATS U4 . &. YU - 3/ 240430-FTS-0287
f&. 30.0%.30%%
2) aferliga e aifwrar, 9. fafg & wat ., stfeant ¢ 3uferT
=T 109 f. 08.0u.20%
3) 3 &, 3. AT/ WL /di/22 e fel efou el
wgIed,
T A e, W, @FE § U g Tiede 3. w6 7 [
FF ST AR HUAR ST wed %, ¢ w1 TER A1 SEeds e e
s sfrar, 7308 R E aaf., PRI T § aifaded s At s e
et sifEaT @ SURET e oW % 2 9 3 I9R PR Ede a1 SEead

7 5 i A
~ . q’rﬁﬁ- E\F'_E‘%T}; NN f o

AT, FEM AT | O FEETEET TR |
3 [:\; |

" \; v" EF.IT:T .‘.F\ ' r
H. T & T 3"5?” 1““1"_‘; O Wlie =1 aUEE & \e
2 | S, GATE, LA, M. 15RO Grev et TR SR
TR |

Scanned with CamScanner



Annex - V


62

5w, & AL e dfea [ﬁloﬁ'o”mﬁw
ﬁaﬁz—g, . @AE, 9, 39, 47, e 20220023 e e e
Afam, fF.1aTE 2

. | R e R, rriidee w | _ | @z = A

Y gur, a1 foam, f5aane © ORIV | vt et AR AT
T, T T CTEe 0 F 3%, 1. fr.0% 07 209¢ TTE faEgA

¥ fr. 20923023 S 3

. N, gerl dgayd dO, 1. B 90323083 W—mammmﬁmﬁ
4. W Welge, 1A RY, O, . ]

g TR S, aratfeam, . | 30.23.3093 R 5 W
TaTE
T, gEeg T WeE (3) . o,

. TiEE Fot oL R, A R 3ot Q00 ﬁ.o&.o9,.303“d‘ﬁ?l°l f:‘ﬂﬁ
TG sad=dl /M, a7, foem, | e Wieq Foar IR
ISR

YT FIATRIAIET HiGTd He.
qiEd — IR

~3

(:i-{g{m)

Scanned with CamScanner



63

T L L

. ~ _

— v v a8 e, P—

= Y, AR 3, T —
e WYE Vet —

HETARTLIT [t
v e §1% 1 s04137phn@gmall.com
H adl

(T T ’ - ' Pt - 98,0430
wiores. ./ soraTg ot/ ere

ufy,

wfafres wrhwrd sffaan,

wgRTeg T Ry Rrator s R,
wferamr-t sufawm,

for. TawE-ve et

Pre T, T 1 o a1 RETehe T O 3 7 S FEgTae.
wrat: 1) arfayfvet s sfivdan HfATre suRvmr O @A, R, ot.0t.203Y. (370 . F. 28T )
?) i wrdwTd affraran sifeam-t FUPINTT T SITWIAT ZA T, RATF. 03.04.303¥. (37T . 7.
taEy)
T,
FRYE s RaTe et a1 ST, AT Freira e et Wi FIVAR JEU v
T B, S W I ¢ 6L a,:,v,unwmrﬂmm?mmmmﬂ. to.ot. 303y sl AT FaT

¥, Wt . 3 OT SRET HEAT G F A,
. FAY A AT @ ) ol
2. v, &, 7ot oF wreh, . o, 65 Wheras, o, Frou, |Serte T ArwredY Reger st
' m.mﬁr?z?ra.m. Rt o
3 E.lmt'd’r.ﬁaﬁiﬂwm,g.m,ﬂ.m, fereger o @fa dore . of.01.303¥
¥ |sfovamr v arenE Rt Y My
v #.w.?ﬁm,a.#. 347,7. O, GIFE WY, 7. | st dfe o S
A FECHA HA, 7, T T, . e ST ArrETe! g ssvh
¢ [, £ s : B
¢ [PFE ST .5, 64, S A A, AL HTE ST aTraTeY e sitgoft
sfear, 31, s feren Ay ¥,
T |7 wataa e, SAeE () 1. TeY, T O O el
b [P wER, A weiw O, e A, o, oo, By, (R et wifda dvar o sB.ot.303¥
e
wfevs sk,
&, . &, wa
TRV

Scanned with CamScahnef



Annex - VI

MAHARASHTRA POLLS%ON CONTROL BOARD
REGIONAL OFFICE, RAIGAD

.
Tel. No. 2757 2620 S —— Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 Sl Sec-11, C.B.D. Belapuir,
Email: roraigad@mpcb.gov.in i\=’;' Navi Mumbai 400 614.
Visit us at:http:/mpcb.gov.in "Your Survice s ur Dwty”
No. MPCB/ROR/TBIPD/ 22,0 1223000 § Date: 22,0 | o QDQ_('

To,

M/s. Pricon RMC LLP,

Gut No.41,Nethavali,Tal:-Alibaug,
Dist. Raigad.

Sub: Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974 and/or under section 31A of Air
(Prevention & Control of Pollution) Act, 1981.

Ref: 1. Board granted consent to operate dtd.10/11/2023, valid up to

31/10/2026.

2. Case No. 6716/13/16/2023 filed before Hon’ble Human Rights
Commission Mumbai.

3. Visit of Board officials to your unit dated 09/01/2024.

4. Proposal submitted by SRO Raigad-2 through legal module,
Legal Action No. MPCB-LEGAL_ACTIONS- 170124023
dtd.17/01/2024.

WHEREAS, you are operating your industry in the pollution prevention area declared
under the Provisions of the Water (Prevention & Control of Pollution) Act 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 and Hazardous and Other Wastes (Management
and Trans-boundary Movement) Rules, 2016.

AND WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Operate to your industry vide above referred no. 1, under the provisions of the Water (Prevention
& Control of Pollution) Act 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016 and
amended thereto, with subject to the certain term and conditions. It is mandatory on your part to
comply with all consent conditions.

AND WHEREAS, SRO Raigad-2 office has received the complaint regarding illegal
operation of RMC plant at Usar, Khanav, Kon & Ghotawade village at Alibag, Dist- Raigad.

AND WHEREAS, in order to verify the complaint, the officials of the Board have visited
the site on 09/01/2024 and observed as follows:

1. Internal work area not cement concreted/Ashphalted.
2. You have not provided Non-Hazardous Solid Waste recycling Plant.
3. You have not provided Ambient Air Quality Monitoring Stations (AAQMS) within premises
as per consent conditions.
2/--
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AND WHEREAS, after examination of the record of your case, the reports of the officers
of the Board and after making the necessary inquiry, | came to, the conclusion that , you have
failed to comply with consent conditions/ various directions issued by the Board and provision of
various environmental acts causing pollution in the surrounding area.

NOW THEREFORE, in view of above stated facts and in exercise of the power conferred
upon me by Board under section 31A of the Air (Air P & CP) Act, 1981, following directions are
proposed to be issued.

a) Why your RMC activities shall not be closed down?

b) Why the competent Authorities shall not be directed to disconnect water and electricity
supply of your plant on account of the above non-compliances ?

c) Why legal action shall not be initiated against your industry.

You are hereby given an opportunity to respond within 7 days from issuance of these
directions, failing which, MPCB will initiate legal action against your unit without giving any further
notice in accordance with the provisions of the Water (prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981, which please be noted.

_ e

(J. S. Hajare)
Regional Officer, Raigad

Copy submitted for information to:
1. The Member Secretary, MPCB, Mumbai.
2. JD(APC), MPCB, Mumbai.
3. Law Officer (P & L Division), MPCB, Mumbai.

Copy to: The Sub Regional Officer, MPCB, Raigad-2 - He is directed to take follow up and ensure
the compliance of the aforesaid directions.



MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, RAIGAD

e e
Tel. No. 2757 2620 ——— Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 v Sec-11, C.B.D. Belapur,
Email: roraigad@mpcb.gov.in i\==;' Navi Mumbai 400 614.
Visit us at:http://mpcb.gov.in *Your Service i our Duly®
No. MPCB/ROR/TB/PD/ 2.4, o)|220007 Date: 2N, 0. QQLI’

To,

M/s. Shree Samarth RMC Suppliers,
81/2/3/4, At Khanav,Post:-Usar,
Tal:-Alibaug, Dist. Raigad.

Sub: Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974 and/or under section 31A of Air
(Prevention & Control of Pollution) Act, 1981.

Ref: 1. Board granted consent to operate dtd.04/01/2023, valid up to

31/12/2025.

2. Case No. 6716/13/16/2023 filed before Hon’ble Human Rights
Commission Mumbai.

3. Visit of Board officials to your unit dated 09/01/2024.

4. Proposal submitted by SRO Raigad-2 through legal module,
Legal Action No. MPCB-LEGAL_ACTIONS-170124025
dtd.17/01/2024.

WHEREAS, you are operating your industry in the pollution prevention area declared
under the Provisions of the Water (Prevention & Control of Pollution) Act 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 and Hazardous and Other Wastes (Management
and Trans-boundary Movement) Rules, 2016.

AND WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Operate to your industry vide above referred no. 1, under the provisions of the Water (Prevention
& Control of Pollution) Act 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016 and
amended thereto, with subject to the certain term and conditions. It is mandatory on your part to
comply with all consent conditions.

AND WHEREAS, SRO Raigad-2 office has received the complaint regarding illegal
operation of RMC plant at Usar, Khanav, Kon & Ghotawade village at Alibag, Dist- Raigad.

AND WHEREAS, in order to verify the complaint, the officials of the Board have visited
the site on 09/01/2024 and observed as follows:

1. Internal work area partially cement concreted/Ashphalted.
2. You have not provided Non-Hazardous Solid Waste recycling Plant.
3. You have not provided Ambient Air Quality Monitoring Stations(AAQMS) within premises
as per consent conditions.
2/--
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4. As per consent condition schedule-lll,you have not submitted B.G. of Rs.50000/- towards
O & M of PCS and compliance of consent conditions.

AND WHEREAS, after examination of the record of your case, the reports of the officers
of the Board and after making the necessary inquiry, | came to, the conclusion that , you have
failed to comply with consent conditions/ various directions issued by the Board and provision of
various environmental acts causing pollution in the surrounding area.

NOW THEREFORE, in view of above stated facts and in exercise of the power conferred
upon me by Board under section 31A of the Air (Air P & CP) Act, 1981, following directions are
proposed to be issued.

a) Why your RMC activities shall not be closed down?

b) Why the competent Authorities shall not be directed to disconnect water and electricity
supply of your plant on account of the above non-compliances ?

c) Why legal action shall not be initiated against your industry.

You are hereby given an opportunity to respond within 7 days from issuance of these
directions, failing which, MPCB will initiate legal action against your unit without giving any further
notice in accordance with the provisions of the Water (prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981, which please be noted.

el -

(J. S. Hajare)
Regional Officer, Raigad

Copy submitted for information to:
4. The Member Secretary, MPCB, Mumbai.
5. JD(APC), MPCB, Mumbai.
6. Law Officer (P & L Division), MPCB, Mumbai.

Copy to: The Sub Regional Officer, MPCB, Raigad-2 - He is directed to take follow up and ensure
the compliance of the aforesaid directions.
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We are attaching herewith the photos of our sysiems for your reference and
knowledge
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SHREE SAMARTH RMC SUPPLIERS

Yow Dneanw & We Build

Date : 08-02-2024

To,

J.S. Hajare (Regional Officer)
Raigad Bhavan, 6% Floor,
Sec- 11, C.B.D. Belapuir,
Navi-Mumbai 400614

Respected Sir,
Sub.: Reference no. MPCB/ROR/TB/PD/2401230007 dated 23.01.2024.

This is reply to your |letter pertaining with above Reference no.
MPCB/ROR/TB/PD/2401230007 dated 23.01.2024.

We would like to inform you that we have tried our best to fulfil the norms as required from
your end; as mentioned below and henceforth request you to consider the same from your
end

[EEN

Internal work area; Complete Cement Concrete work done

Non Hazardous Solid Waste Recycling Tank work done

We shall provide you Ambient Air Quality Monitoring Stations time to time

BG has been prepared and informed about the same to Raj Kamat Sir . Shall submit
the hard copy soon.

N

w
—_— — — —

D

Kindly acknowledge us the receipt of same and humbly request you to support us in
functioning of our future operations.

Thanking You,

Shree Samarth RMC Suppliers
(Authorized Signatory)

2 Flat No. 504, 5" Floor, Nandanvan Tower, Mumbai-Pune Highway, Panvel - 410 206.

9324421888 / 7038591888 / 9960564888 [ shreesamarthrmc888@gmail.com
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MAHARASHTRA POLLUTION COMTROL BOARD
Sub-REGIONAL OFFICE RAIGAD-2

Tel No. 27576034 — Raigad Bhavan, 6 floor
—— Sec-11, C.B.D. Belapur,

Fax No. 2756 2132

Email: sroraigad2@mpcb.gov.in Qi Navi Mumbai 400 614.

Date: oy |ob 2224

VISIT REPORT

1) Name and Address N ?"‘“m erdc AP

of Industry - PO ek
T AU Lo 30} A T

fardefn S. Ko ban

bk »
Csv-tefw;m)

2) Type of industry

3) Consent Status VoliD uf 05 (.10 2%
: : 3, [V
4) Preducts Details leoDy Man tentale . Fesso ™

5) Observations .

i \nf\’-q._. e,»t 1(=r5::
_ oNIw D fr\_;)._,,h_} - Md,_,,\a u_,\,\(k
= (bnnu/\-g -
B\VCJ—\-M a9 . 22.)r %224 {3 v \41

" ) : 3 - n\v: - 1\/\

. x bu"""“‘a vt M\MAM(\? R l—-} - g (e

| Ache P MD%, O _Ae_rm E\—-}_

@FCA_:-UM , ove 1o
:r\DA‘\“} ““"Y"M‘ﬂ ok, e Boark ey pdnd
- \ ,!_.,._,_ ‘hﬂ/\_)
o F/r’;)X"‘] lorme~t L “’TWZIJ— o  whlniea
i - "{3 - fa 37 Cant~ate -

[N

-
[ ]

D, tefulaerd
F O MS/M IS PR e AL 3ifie] =24
ba e
- ta}\LJ_M‘ ﬂﬁ(‘.l-ﬁ-—b — R R M..r‘_:\, J-q/\-cal-ﬂﬂ\
m' 2%. 4 Yo U, e U OAy @Ay A-Mwwr’Lth.n/)
S .r-...u.ol-—}
g Ry -]


Annex - VIII


87

-t t)uu_.‘f\% IR o SRS S S T DRt T For preper
reetla,, 3,05 h-.a Khoand , 1rDwh b rek  pmndad 5
(et Oncalid [ mpldld  inbeamed ek wan e
pota ¢ Pculaﬁ-uj o2 o LoD oD "“-“""‘\""\"‘3' oot o

— bvu-—-\\a Y e “Lh} ""{““"‘""L;L‘;t:. .,A-Ta-—-s.[._) 8 A
s iy L..ﬁ,g\:)ou\ m— ke e bl e e ,....A..\sa_
/l\hfborc.) A LyeD o l"-gi""“°\"‘} ru‘f—vL‘ro...u—.;

3‘_1;\,:;.\1 ( Redoin
.,u_u-]v'-c-

- rr\s.,,g._} (P ‘__¢* i
D Pl L Srrenme Terlune (eils &

[ A

9 :,/,\,-...t...—l.l-.b Arnbie ) A M\‘w\}

0) Mode) 0! EMNEO233Z
> parefons G P 1mG PSS ) Temmpeatn & haomidiiy

L—MM‘,.
i Gbraplon oy fen rrrerds  Lonmedlllarma 8~
MN—: ;1nv-¢_:) h,-r {,;a_/\:) s Flre | Li"'t-."

oD LM qul Dednas .

/O/’ -‘ o=

(s&rdedn Aa (VR G ALY S o 3
dedn bebany 5 .
U\TMH-‘L o APt ‘__\‘3'_3’_9_'



o
88

PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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Raigad,MH, India
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com

) GPS Map Camera

Welhavali, Maharashtra, India

JX95+82, Welhavali, Maharashtra 402204, India
Lat 18.617511°

Long 72.957095°

15/12/23 10:52 AM GMT +05:30

= IGPS l;lap Camera

JX95+82, Welhavali, Maharashtra 402204, india
2 Lat18.617428°

Long 72.9573°
R 15/12/23 10:50 AM GMT +05:30
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com
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g f“, GPS Map Camera
SH 90, Alibag, Raigad, 402209, MH, India
. Lat 18.616874, Long 72.957092

" 10/18/2023 05:33 PM GMT+05:30
; ote Captured by GPS Map Camera

Raigad,MH,India
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PRICON RMC LLP

735, Laxmijot, Opp MIDC Office, Nagdongri Chendhare
Tal. Alibag, Dist. Raigad, Pin — 402 201, Mail ID:- priconrmc@gmail.com

7 o ; : : . v it - Q._.; GPS Map Camera &
Raigad,MH, India
Alibag, Raigad, 402209, MH, India
Lat 18.616876, Long 72.957104

i 10/18/2023 05:01 PM GMT+05:30
Note : Captured by GPS Map Camera
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Phot hs of Pricon LLP, Gut 1, Welhavli Tal.
Alibag, Dist. Raigad . 05.06.2024

K oPS Map Camera Kl 975 Map Camers

, Maharashtra, India
havall, Maharashtra 4 4, india

rashtra,
ali, Mah.

MT +05:30
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-REGIONAL OFFICE RAIGAD-2
— Raigad Bhavan, 6 floor

e
S Sec-11, C.B.D. Belapur,
Q2  Navi Mumbai 400 614.

Date: o7 |={]2e2+

Tel No. 27576034

Fax No. 2756 2132

Email: sroraigad2@mpcb.gov.in
VISIT REPORT
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SHREE SAMARTH RMC SUPPLIERS
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CHALLAN
MTR Form Numbar.g

GRN _MH012617701 202326m [BaRcons T e
Department _ Revenue Deparimen o 0 TN 8350 W T3 [ote 1612202313 17 04 [Form %

MMM Payer Uetails

Type of Payment Rent Fines and Forfoiturg TAX 10/ TAN (1 Any)
4 oy PAN No.(if Applicalsie]
Office Name  TAHSILDAR ALIBAUG i
— |Fuitame KISHOR RAGHO SHINDE
Year 2&3*2'32_4 From 01/04/2023 To 31/03/2024 Flat/Block No, KHANAW
Account Head Details Amount In Rs. Premises/Building
0029154101 Amount Of Tax s 45428,00 | Road/Street SHRATY
; : 5 ArealLocality ALIBAG
B ! Town/City/District
e A PIN js¢fojelafols

Remarks (If Any)
RENT FINES AND FORFEITURE GUT NO 8127314 CRUSHER PLANT

1§ Lo
s AmountIn | Forly Five Thousand Four Hundred Twenty Eigit Rupe
45,428 00 | Words ©s Only
STATE BANK OF INDIA FOR USE IN RECEIVING BANK
Bank CIN | Ref No. | CPADIBPZXS
o Cheque-DD Details : :
e Bank Date | R8I Date | Not Venfied with RE1
Cheque/DD No, Bank-Branch STATE BANK OF INDIA
Name of Bank Scroll No. , Date
Name of Branch e
. Degartment 1D . e 1
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, RAIGAD

Tel. No. 2757 2620 * Raigad Bhavan, 6th Floor,

Fax No. 2756 2132 e — Sec-11, C.B.D. Belapur,
Email: roraigad@mpcb.gov.in --;;-;";— Navi Mumbai 400 614.
Visit us at: http:/mpeb.gov.in
‘ N’
"Your Service is our Duty"
No. MPCB/ROR/2-H0 619~ FTS ~O368 Date: | 9/06/2024
To,

M/s. Gail Petrochemicals Complex — Usar,
Plot No. A-1, Usar Industrial Area,
Tal. Alibag, Dist. Raigad.

Kind Attn. Chief General Manager (PDH - PP Project) / OIC

Sub: Information about Ready Mix Plants in Usar area.
Ref: 1. Complaint received to this office from Shri. Suryakant Shelke
dtd. 06.08.2023 regarding illegal operations of the RMC
Plants in Usar area.
2. Case file before Hon’ble Human Rights Commission Mumbai
vide No. KKT/Case No. 6716/13/16/2023.
3. Closure directions issued by Board to the RMC Plants dtd.
12.10.2023, 20.12.2023 and 23.01.2024.
4. Consent to Establish granted by the Board to M/s. Gail
Petrochemical Complex — Usar dtd. 20.08.2021.

The Board has received compliant from Shri. Suryakant Shelke regarding illegal operation
of RMC plants in Usar area, vide ref. no. 1. The complainant has also filed an application before
Hon'ble Human Rights Commission, Mumbai vide KKT/Case No. 6716/13/16/2923/5231 for
illegal operation of these RMC Plants and causing pollution in.the nearby area, vide ref. no. 2.

Accordingly, Board officials has visited RMC plants located in Ghotawade, Kune, Khanav
and Usar, Tal. Alibag, Dist. Raigad area. During the visit it was noticed that following RMC plants
are operating without obtaining consent to establish and operate from Board.

Sr. Name & Address of Industry Type of Action Taken
No. . industry

1 | M/s. A. K. Gupta & Company, RMC Closure
Survey No. 65, Ghotawade Village, Post Malyan, Tal. Direction issued
Alibag, Dist. Raigad. dtd. 12.10.2023

2 | M/s. S. P. Enterprises, RMC Closure
Sr. No. 347, At Kune, Post. Usar, Tal. Alibag, Dist. Direction issued
Raigad. dtd. 20.12.2023

3 | M/s. SKB Builders Pvt. Ltd., At Post Khanav, Tal. Alibag, RMC | Closure
Dist. Raigad. Direction issued
dtd. 20.12.2023
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Opp. HPCL Co. Ltd., Behind Consol Venture, Tal. Alibag,
Dist. Raigad.

4 | M/s. Consol Ventures Pvt. Ltd., Opp. HPCL Co. Ltd., At RMC Closure
Post Usar, Tal. Alibag, Dist. Raigad Direction issued
. dtd. 20.12.2023

5 | M/s. Suhana Construction Company, At. Welhawali, RMC Closure
Khanav, Alibag Road, Tal. Alibag, Dist. Raigad Direction issued
dtd. 20.12.2023

6 | M/s. SOM Project, Gut No. 64, Milkat No. 276, Deoghar, | Cement | Closure
Grampanchayat Varande, Tal. Alibag, Dist. Raigad Block Direction issued
dtd. 20.12.2023

7 | M/s. Saryoday Infra Projects (I) Pvt. Ltd., RMC | Closure

Direction issued
dtd. 23.01.2024

The case filed by the complainant before Hon’ble Human Rights

Commission,

Mumbai was disposed on 13.02.2024. Now, the complainant has filed O. A. No. 62 of 2024
before Hon’ble National Green Tribunal (WZ) Pune regarding illegal operation of these RMC
Plants, etc. Further Hon'ble Natiohal Green Tribunal (WZ) has passed order on 06.05.2024
for the submission of report. The matter is subjudice before Hon’ble NGT.

The Board has granted consent to establish to your plant M/s. Gail India Ltd. for the
manufacturing of polypropylene and C4 LPG product vide ref. no. 4. It is also noticed that
the commissioning work of this project is in progress.

The Board has granted consent to operate to the following RMC plants in Usar area.

Sr. Name & Address of Industry Type of Consent Status
No. industry
1 | M/s. Pricon RMC LLP, RMC Consent to Operate
Gut No. 41, Welhavali, Tal. Alibag, Dist. Raigad valid up to
31.10.2026
2 | M/s. Shree Samarth RMC Supplier, RMC Consent to Operate
81/2/3/4, Mul Khanav, Post. Usar, Tal. Alibag, Dist. valid up to
Raigad. 31.12.2025

The Board has initiated legal action against unconsented RMC Plants. Hence,
considering the legal action status of unconsented RMC plants, you are hereby requested
to procure RMC material for the commissioning of your plant from RMC Plants those having
valid consent from the Board.

This is for your information and further necessary action.

Copy for information:

1.

JD (APC), M. P. C. Board,’Sion, Mumbai.

2. Law Officer, M. P. C. Board, Sion, Mumbai.

Copy to:
Sub Regional Officer, M. P. C. Board, Raigad-2.

—

(J. S. Hajare)
Regional Officer, Raigad

co--




